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MR. SPEAKER:. Only, .those people 
whose notices are allowed by me are 
told, and the others are not!

SHRI JYOTIRMOY BOSU: You
cannot run the House in thio */ay. You 
have rejected it because it will create 
embarrassment to Government, and 

you want to shield them all the time. 
I take serious exception to this, I may 
tell you..........

WTFsft ( W f )  :
m m  Jrfrszr- ^  srrr q-
Ft  vr*r «r%JT'T prr zrr ^rfr

I ST? ^
£>rr .
MR. SPEAKER: If a Member sends 

me a chit for one day in whole week 
I can allow it. I ran accept one chit 
from a Member in a week or so, but 
toot every day. I am not ioing to 
allow just one Member to la isj some
thing every day.

SHRI JYOTIRMOY BOSU: You
amend the rules. You cannot do it 
this w ay .. .*

MR. SPEAKER: One Member can
not monopolise the whole House every 
day,

SHRI JYOTIRMOY BOSU: I am 
going by the rules.

MR. SPEAKER: It is my discretion. 
There is no question of rule here.

SHRI JYOTIRMOY BOSU: You
cannot go outside the rules- You 
cannot just throw the rules to the 
winds.

MR. SPEAKER: Let the hon. Mem
ber please sit down.

SHRI JYOTIRMOY BOSU: What do 
you mean? I have acted under the 
frules. You may amend the rules—

MR. SPEAKER: We shall be seeing 
to tjhat. We shall have to d? it.

SHRI JYOTIRMOY BOSU: I am on 
hav© no dp it. Do it right now an4 3° 
it  tod^y by issuing a corrigendum.

PUBLIC ACCOUNTS COMMITTEE 

F if t y -T hird  R eport

SHRI SEZHIYAN (Kumbakonam): 
I beg to present the Fifty-third Re
port of the Public Accounts Com
mittee regarding action taken by 
Government on the recommendations 
contained in their Eleventh Report on 
Audit Report (Railways) 1970 and 
Appropriation Accounts (Railways) 
1968-69.

13.10 hrs.

ELECTION TO COMMITTEE
C o ir  B oard

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C GEORGE): I beg fr
move:

“That in pursuance of sub-rule 
(1) (e) of rule 4 of the Coir Indus
try Rules, 1954, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them
selves to serve as members of the 
Coir Board for a term to be specifi
ed by the Central Government".

MR. SPEAKER: The question is:

“That in pursuance of sub-rule 
( I t )  (e) o f rule 4 of the Coir Indus
try Rides, 1954, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them

selves to serve as members of the 
Coir Board for a term to be specifi
ed by the Central Government’'.

The motion was adopted.

MOTION RE. TWENTIETH REPORT 
OF BUSINESS ADVISORY 

COMMITTEE

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING



2&l Motion re 20th Rep o f DECEMBER 0, 1072 z$z,
Expansion of B A C .

AND TRANSPOB£»(SHRI RAJ BA
HADUR) . I beg to moves

“That this tlousfe do agree with 
the Twentieth Report of the Busi
ness Advisory Committee presented 
to the House on the 5th December, 
3972’
MR SPEAKER The question Is 

"That this House do agree with 
the Twentieth Report of the Busi
ness Advisory Committee presented 
to the House on the 5th December, 
1972

The moti&n was adopted.
1311 hrs
The Lok Sabha adjourned for bunch 
till Fifteen Minutes past Fourteen of 

the Clock

The Lok Sabha re-assembled after 
Luch at Fifteen Mxnutes past Fourteen 

of the Clock
[Mr D e p u t y - S pe a ke r  m the Chair]
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INDIAN RAILWAYS (AMEND
MENT) BILL

THE MINISTER OF RAILWAYS 
(SHRI T A PAI) Sir, I beg to move

“That the Bill further to amend 
the Indian Railways Act, 1890, bo 
taken into consideration”

Up to 1961, the basic liability of 
Indian Railways with respect to goods 
entrusted to them for transport was 
that of a bailee, as defined in the 
Indian Contract Act Broadly speak
ing, they were required to take as 
much of care of such goods as a man 
of ordinary piudence would of his 
own goods of similar description and 
value The Act made no provision as 
to whether the Railways’ libaility as 
a bailee would contin ip after termina
tion of tansit and, if so for how long 
But a rule in our Goods Tanff provid
ed that m respect of goods not re
moved from railway premises at the 
destination station within a reason
able time, the Railways would not be 
liable for loss, destruction or detero- 
ration of such goods

From 1st January 1962, the Rail
ways assumed the common earners* 
liability, which approximates to the 
insurer s liability The Railways also 
accepted the bailee’s liability for a  
maximum period of thirty days after 
termination of transit, t e  after arri
val of the goods at the destination 
aad expiry of free time for wharfage 
and demurrage

This has not worked well In fact, 
it has sometimes encouraged the trade 
not tot remove goods from railway pre- 
ihides for fairly long spells, resulting: 
in congestion in goods sheds, help*uf> 
of wagons, causing slower movement 
and shortage of wagons elsewhere* 
atod rhore serious than anything else, 
artificial scanty and rise in prices

Ip order to see that we ttrfc atfle to- 
tftaKe better use of the Wagons avail
able in the country, we had to thuflt 
o f two steps—reduce the artificial


